
भाषण िदया था, उसके िकर्यान्वयन के िलए माननीय मंतर्ी जी यह िबल लेकर आए हȅ। मȅ इसका 
तहे िदल से समथर्न करता हँू, बहुत-बहुत धन्यवाद। 

MESSAGES FROM LOK SABHA 

(I) The Appropriation (No. 4) Bill, 2022
(II) The Appropriation (No.5), Bill, 2022

SECRETARY-GENERAL: Sir, I have to report to the House the following messages 
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:- 

(I) 
"In accordance with the provisions of rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am directed to enclose the Appropriation 
(No. 4) Bill, 2022, as passed by Lok Sabha at its sitting held on the 14th 
December, 2022. 

The Speaker has certified that this Bill is a Money Bill within the meaning of 
article 110 of the Constitution of India."  

(II) 
"In accordance with the provisions of rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am directed to enclose the Appropriation  
(No. 5) Bill, 2022, as passed by Lok Sabha at its sitting held on the 14th 
December, 2022. 

The Speaker has certified that this Bill is a Money Bill within the meaning of 
article 110 of the Constitution of India." 

Sir, I lay a copy of each of the Bills on the Table.  

GOVERNMENT BILLS - Contd. 

The New Delhi International Arbitration Centre (Amendment) Bill, 2022- Contd. 
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Ǜीमती िĢयंका चतुवȃदी (महाराÍटर्) : उपसभाध्यक्ष महोदय, शायद मȅ लाÎट Îपीकर हँू, मुझे 
लीÎट Îपीकर मत बना दीिजएगा। टाइम की पाबदंी ज्यादा मत बरितएगा। ...(Ëयवधान)... जी, 
िबÊकुल। 

सर, 2019 मȂ न्य ू िदÊली इंटरनेशनल आिर्बटेर्शन सȂटर का एक्ट बना था और जो 
पािर्लयामȂटरी डेमोकेर्सी के तीन िहÎसे होते हȅ - िडबेट, डेिलĤेट एंड िडसाइड, उसमȂ यह सारी 
बात हुई थी और उसे पूरी चचार् के बाद पास िकया गया था। वषर् 2014, जब से माननीय Ģधान 
मंतर्ी, नरेन्दर् मोदी जी आए हȅ, तब से एक फोथर् डायमȂशन शुरू हुआ है, िजसमȂ जो अपोिजशन 
वॉइसेज़ हȅ, जो वैल-मीिंनग ओिपिनयंस हȅ, उन्हȂ िडसिमस करने की  एक  Ģथा  बन  चुकी  है।  वषर्  
2019  मȂ  इस  िबल  को लेकर अपोिज़शन से जो-जो ĢॉÅलÇस आई थीं, अगर वे एडेर्स कर ली 
होतीं, तो शायद हमȂ 2022 मȂ आकर यह पूरी चचार् िफर से नहीं करनी पड़ रही होती। इसे पहले 
लोक सभा मȂ अनुमित दी गई, अब यह िफर राज्य सभा मȂ आया है, तो कहीं-न-कहीं यह एक चीज़ 
जरूर दशार्ता है िक हमारा जो पूरा ऐक्ट है, िजसे हम बनाते हȅ, वह पूरा Ģोसेस-िडर्वन है, rather 
than being efficiency-driven acts. That is why within three years we are having an 
Amendment here. यह जो सरकार की आदत शुरू हुई है िक नाम बदलो, काम हो जाएगा, 
instead we have to move towards काम करो, नाम अपने आप हो जाएगा। यहा ँपर यह अंतर 
बहुत ÎपÍट िदख रहा है। इंटरनेशल आिर्बटेर्शन सȂटर के िलए चार-पाचँ इÇपॉटȄट पहल ूहोते हȅ - 
टर्ासंपेरȂसी, इंिडपȂडȂस, टाइम-िडर्वन और िडपȂडेिबिलटी। अगर इन चार-पाचँ पहलुओं को देख 
िलया जाए, तो शायद कहीं-न-कहीं, we would have met with success much sooner than 
having to struggle to find a space and make a space in this entire system. अगर यहा ँ
पर सरकार ही सारी अपॉइंटमȂट्स के िनणर्य लेगी, जहा ँपर आपके चेयरमनै हȗ, आपके सेकेर्टरी 
हȗ, आपके सीईओ हȗ, अगर सारे िडसीज़न सरकार से ही आने हȅ, तो how would it inspire 
confidence in the minds of the people who are coming here to look forward to 
arbitration and redressal in commercial disputes?  That is something that should have 
been looked at even in 2019; it should be addressed even now, as Shri Vivek Tankha 
said.  He is a very experienced person and उन्हȗने एग्ज़ाÇपल भी िदया है िक टाइम-बाउंड 
मनैर मȂ िकतनी िडिफकÊटी होती है, जहा ँपर 33 से ज्यादा बार उनकी िसिंटग हुई और सुĢीम 
कोटर् मȂ जो अवॉडर् िमलना चािहए था, वह अभी भी नहीं िमला है।  

सर, हम िजस इंिडपȂडȂट एजेन्सी की बात करते हȅ, उस इिंडपȂडȂट एजेन्सी पर जो सरकार 
का बढ़ता हुआ इंटरफेरȂस है, उसके चलते इतनी सारी तादाद मȂ इंिडयन टैक्स पेइंग िसिटजंस 
इंिडयन िसिटज़निशप िगव अप कर रहे हȅ और इस साल तो िपछले 11 साल का िरकॉडर् टूटा है। 
अगर जनता मȂ भी िवÌवास टूट रहा है, तो कमिर्शयल एÎटैिÅलशमȂट्स मȂ we are talking about 
a global environment, वह िवÌवास कैसे बनेगा, इसकी रूपरेखा भी तैयार होना जरूरी है। Like 
I said earlier, the litigation continues forever.  It has to be time-bound. हमȂ इंटरनेशनल 
सीट बनानी है, इसके िलए हम बाकी देशȗ की बात कर रहे हȅ। Why is Singapore a success 
story?  Why is London a success story?  That is because, उन्हȗने जो ईकोिसÎटम बनाया 
है, it matches the expectations of the people.  
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Sir, I would take one more minute.  आप उसमȂ ऑनलाइन िहयिंरग का Ģावधान करȂ, 
आप आिर्बटेर्शन बȂचेज़ बनाएं, आप ÎपेशिलÎट आिर्बटेर्शन बार बनाए ं और आिĤटेर्टसर् को 
अकेर्िडटेशन दȂ। अगर अकेर्िडटेशन िमलेगा, So, probably there would be an increased 
sense of confidence.  I think the cost-effectiveness of it matters the most.  Last, but 
not the least -- and I would end with this point -- Mumbai is the commercial capital of 
India. Most of the corporate companies look at Mumbai as the first base to set up 
their businesses. I am very surprised that Mumbai has not been given the due 
importance as was given in the previous Act that was passed, by calling it the 'New 
Delhi International Arbitration Centre'. We would want and hope that Mumbai's 
arbitration centre would get as much support as we are talking about 'GIFT cities', 
and we are talking about New Delhi! 

With these words, Sir, I conclude what I wanted to say.  Thank you. 

Ǜी सकलदीप राजभर (उǄर Ģदेश) : उपसभाध्यक्ष महोदय, आपका बहुत-बहुत धन्यवाद िक 
आपने मुझे इस महत्वपूणर् िवधेयक पर बोलने का अवसर िदया। 

माननीय महोदय, हमारी सरकार जो "नई िदÊली अंतरराÍटर्ीय माध्यÎथç कȂ दर् (सशंोधन) 
िवधेयक, 2022" लेकर आई है, मȅ उसका समथर्न करने के िलए खड़ा हुआ हँू। 

माननीय महोदय, मȅ यह बताना चाहता हँू िक इस िवधेयक के जिरये देश मȂ सÎंथािनक 
मध्यÎथता के िलए एक Îवतंतर् और ÎवायǄ ËयवÎथा सिृजत करने का ĢÎताव िकया गया है और 
इस िवधेयक के माध्यम से मध्यÎथता केन्दर् का नाम नई िदÊली अंतरराÍटर्ीय माध्यÎथç कȂ दर् से 
बदल कर भारत अतंरराÍटर्ीय माध्यÎथç कȂ दर् िकया गया है। 

5.00 P.M. 

माननीय महोदय, इस िवधेयक के माध्यम से नई िदÊली अंतरराÍटर्ीय माध्यÎथम कȂ दर् अिधिनयम, 
2019 मȂ संशोधन करने का ĢÎताव िकया गया है और िवधेयक के माध्यम से नई िदÊली मȂ 
अंतरराÍटर्ीय माध्यÎथम कȂ दर् Îथािपत करने का उपबधं िकया गया है। इसके तहत देश मȂ 
सÎंथािनक मध्यÎथता के िलए एक Îवतंतर् और ÎवायǄ ËयवÎथा सिृजत करने का ĢÎताव िकया 
गया है। 

माननीय महोदय, देश भर मȂ आज लगभग कई मध्यÎथता सÎंथान Îथािपत हȅ और ये सभी 
िकसी न िकसी शहर के नाम पर हȅ।  िदÊली का भी अपना 'िदÊली माध्यÎथम कȂ दर्' Îथािपत है, 
लेिकन जब हम अंतरराÍटर्ीय Îतर के मध्यÎथता कȂ दर् की बात करते हȅ, तब हमȂ ऐसा नहीं लगना 
चािहए िक जैसे यह संÎथान "शहर या नगर कȂ िदर्त" सÎंथा है और इसिलए 'नई िदÊली 
अंतरराÍटर्ीय मध्यÎथता कȂ दर्' के नाम को बदलकर अब 'भारत अंतरराÍटर्ीय मध्यÎथता कȂ दर्' करने 
की जरूरत पड़ी है, तािक राÍटर्ीय महǄा की सÎंथा होने के चलते इसकी िविशÍट पहचान ÎपÍट 
हो और यह अपने वाÎतिवक उǈेÌयȗ की पूिर्त कर सके। 
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माननीय महोदय, इस मध्यÎथता कȂ दर् का Ģमुख मकसद राÍटर्ीय और अतंरराÍटर्ीय Îतर 
पर एक िनिÌचत समय-सीमा के भीतर मध्यÎथता और सुलह कराना होगा।  इसके अितिरƪ, 
घरेल ूऔर अंतरराÍटर्ीय Îतर पर सुलह और मध्यÎथता के िलए टेर्िंनग कराना और िÎकÊस मुहैया 
कराना भी इसका मकसद होगा।  इसका एक और उǈेÌय मध्यÎथता और सुलह के के्षतर् मȂ सुधार 
लाना और इस कȂ दर् को घरेल ूऔर अंतरराÍटर्ीय मध्यÎथता के िलए एक Ģमुख सÎंथान के रूप मȂ 
िवकिसत करना भी होगा।  इसके अलावा, यह ऐसे कामȗ के सचंालन के िलए Ģशासिनक सहायता 
भी Ģदान करेगा। 

माननीय महोदय, भारत एक उभरता हुआ देश है और अब हमारा देश भी मध्यÎथता का 
सÎंथागत कȂ दर् बनने की ओर तेजी से बढ़ रहा है और हमारे Ģधान मंतर्ी जी के कुशल नेतृत्व मȂ आने 
वाले समय मȂ मध्यÎथता के एक Ģमुख कȂ दर् के रूप मȂ भारत उभरेगा, ऐसा मेरा िवÌवास है।  इसी के 
साथ, मȅ इस िवधेयक का समथर्न करता हँू और अपनी बात समाÃत करता हँू, बहुत-बहुत 
धन्यवाद। 

SHRI G.K. VASAN (Tamil Nadu): Sir, I stand here to support the Bill. The hon. 
Minister has applied the policy of 'Better late than never.' It is well understood. At the 
same time, I would like to request the hon. Minister to use the same policy of 'Better 
late than never' to name Madras High Court as Tamil Nadu High Court. Only four 
States in this country have the names which the British have given. It is the right of the 
people of Tamil Nadu. We expect the Central Government to change the name of 
Madras High Court as Tamil Nadu High Court at the earliest.   

Coming to the subject, it is certainly a step in the right direction to promote 
ease of doing business among the corporates. At the same time, it is just not at the 
corporate level that arbitration is required in the country. With the number of cases 
which are pending in this country, there is a need to think above the corporate level. 
Justice delayed is justice denied. There should be a thought where we can have 
arbitration at the lower level so that pending cases are dealt with at all levels.  We 
have Lok Adalats and other institutions, but they do not have power to do arbitration 
at the lower level.  That is why there is so much pendency in district courts and High 
Courts. So, the Government should consider opening up the arbitration route for the 
ordinary corporate sector also.   

To conclude, as the Law Minister is present here, I would like to take this 
opportunity to once again draw his attention towards the need for setting up regional 
and Zonal Benches of the Supreme Court in each zone to mitigate the hardships of 
the litigants who have to travel all the way for litigation.  Suitable place in Tamil Nadu 
can be Madurai, Trichy, Coimbatore and likewise.  Thank you, Sir.   
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Ǜी रामजी (उǄर Ģदेश) : धन्यवाद मान्यवर, आपने मुझे इस िबल पर बोलने का अवसर Ģदान 
िकया। साथ ही मȅ अपनी पाटीर् की मुिखया आदरणीय बहन कुमारी मायावती जी का भी आभार 
Ëयƪ करता हंू िक जब वह उǄर Ģदेश की मुख्य मंतर्ी थीं, तब उन्हȗने कानून का राज Îथािपत 
करके िदखाया। उस वƪ तमाम गंुडे-मवाली, भ-ूमािफया और बलात्कािरयȗ को Ģदेश छोड़कर 
भागना पड़ा, जो Ģदेश छोड़कर नहीं भागे उन डेढ़ लाख लोगȗ को जेल मȂ डाला गया। 
...(Ëयवधान)... 

THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please,...(Interruptions)... 

Ǜी रामजी : मान्यवर, मȅ आपके सामने यह बात इसिलए कह रहा हंू िक यहा ंकानून मंतर्ी जी बठेै 
हुए हȅ, तो कानून की बात करना ज़रूरी है। आज माननीय कानून मंतर्ी जी को पूरे देश मȂ कानून 
का राज और कानून का खौफ़ कायम करना पड़ेगा। यहा ंमाननीय सदÎय मज़ाक बना रहे हȅ। यहा ं
कई सदÎय बठेै हुए हȅ, माननीय बृजलाल जी भी बठेै हुए हȅ।  

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please address the 
Chair. ...(Interruptions)... 

Ǜी रामजी : बृजलाल जी डीजी थे, वे सब कुछ जानते हȅ। मȅ एक घटना को क्वोट करता हंू िक 
आज भी गरीबȗ से न्याय िकतनी दूर है। महोदय, 14 अĢैल, 2022 को दो बहनȗ के साथ बलात्कार 
हुआ था, यह हरदोई की घटना है। तीन पुिलस वालȗ ने बलात्कार िकया ...(Ëयवधान)... 

THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please,...(Interruptions)...  Hon. 
Member, it is not connected with the Arbitration Bill.  ...(Interruptions)...  You are all 
hon. Members. ...(Interruptions)...   

Ǜी रामजी: मȅ Ãवाइंट पर आ रहा हंू। मान्यवर, चार महीने तक एफआईआर नहीं 
हुई।...(Ëयवधान)... 

THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please,...(Interruptions)...  माननीय 
सदÎयगण, बठै जाइए।   

Ǜी रामजी : मान्यवर, चार महीने तक एफआईआर नहीं हुई। ...(Ëयवधान)... 

THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Shri Ramji, this is not right.  

Ǜी रामजी : मान्यवर, साढ़े आठ लाख रुपये खचर् हुए। माननीय कोटर् के ǎारा एफआईआर हुई। 
...(Ëयवधान)...  
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उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : माननीय सदÎय, आप मेरी बात सुिनए। आप टॉिपक पर 
बोिलए। 

 Ǜी रामजी : मान्यवर, मेरी बात सुिनए, मȅ गरीबȗ की आवाज़ बनकर आता हंू। मȅ यहा ंपूरे देश के 
सामने बात रखने आया हंू। ...(Ëयवधान)... मȅ िकसी के िखलाफ बात नहीं कर रहा हंू। 
...(Ëयवधान)... 

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please, settle down. 
...(Interruptions)... 

Ǜी रामजी : मान्यवर, एफआईआर कराने मȂ साढ़े आठ लाख रुपये खचर् हुए और उसके बाद 
िगरÄतारी हुई, ...(Ëयवधान)... दो लोगȗ की िगरÄतारी हुई।   

उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : माननीय सदÎय, आप एक सेकंड के िलए रुिकए। मȅ अनुरोध 
करता हंू। ...(Ëयवधान)... 

डा. जॉन िĤटास(केरल) : यह बड़ी शमर् की बात है।  

उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : माननीय िĤटास जी, मȅ यहा ंमौजूद हंू। Let us have silence. 
आप अपनी बात सकें्षप मȂ रखȂ।  

Ǜी रामजी : मान्यवर, मȅ सकें्षप मȂ रख रहा हंू, िडÎटबȄस होगी, तो कैसे सकें्षप मȂ बात होगी? 
...(Ëयवधान)... 

उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : आप िबल के ऊपर बोिलए।  

DR. JOHN BRITTAS:  Sir, the Minister wants to hear him. ...(Interruptions)...  Why 
are they troubling?  ...(Interruptions)...   

Ǜी रामजी : मान्यवर, चार महीने तक एफआईआर नहीं हुई, पिरवार के लोगȗ ने साढ़े आठ लाख 
रुपये खचर् िकए और कोटर् के ज़िरये एफआईआर हुई। महोदय, एनसीआरबी की िरपोटर् कहती है 
िक एससी/एसटी के 94 परसȂट मुकदमे लिÇबत हȅ। ...(Ëयवधान)... 

उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : आप िबल के ऊपर नहीं बोल रहे हȅ। कृपया िबल पर बोिलए। 
...(Ëयवधान)... 
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Ǜी रामजी : मान्यवर, माननीय सुशील कुमार मोदी जी ने एक बात को क्वोट िकया है। मȅ उनकी 
बात को दोहराना चाहता हंू। ...(Ëयवधान)... 

उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : आप आिर्बटेर्शन पर बोिलए। ...(Ëयवधान)... 

Ǜी रामजी : मान्यवर, देश के अंदर 4 करोड़, 70 लाख, 17 हज़ार, 398 केस लिÇबत हȅ और 3 
करोड़, 19 लाख, 81 हज़ार, 475 िकर्िमनल केस लिÇबत हȅ। ...(Ëयवधान)... अभी सुशील कुमार 
मोदी जी ने कहा है िक माननीय सुĢीम कोटर्... ...(Ëयवधान)... 

उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : आप िबल के ऊपर बोिलए। ...(Ëयवधान)... 

Ǜी रामजी : मान्यवर, सुĢीम कोटर् मȂ भी 71 हज़ार केसेज़ लिÇबत हȅ। ...(Ëयवधान)... 

डा. राधा मोहन दास अगर्वाल (उǄर Ģदेश): महोदय, मेरा Ãवाइंट ऑफ ऑडर्र है।  

THE VICE-CHAIRMAN (DR. SASMIT PATRA):  One second, Dr. Agrawal has a point 
of order. ...(Interruptions)... 

Ǜी रामजी : मान्यवर, भारत के पूवर् मुख्य न्यायाधीश माननीय एनवी रमन्ना जी... ...(Ëयवधान)... 

डा. जॉन िĤटास : सर, यह Ãवाइटं ऑफ ऑडर्र नहीं है, यह Ãवाइंट ऑफ िडसऑडर्र है। 
...(Ëयवधान)... 

THE VICE-CHAIRMAN (DR. SASMIT PATRA): One second, Dr. Agrawal, under 
which Rule you want to raise the point of order? ...(Interruptions)... 

DR. JOHN BRITTAS:  Sir, he has to quote the rule. ...(Interruptions)... 

उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : माननीय िĤटास जी, ...(Ëयवधान)... माननीय रामजी, nothing 
else is going on record. ...(Interruptions)... 

DR. JOHN BRITTAS:  

THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Dr. Brittas, I am not listening to you. 
Nothing else is going on record.  ...(Interruptions)...  Dr. Brittas, I will have to name 

Not recorded.
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you now. ...(Interruptions)...  Yes, Agrawalji, under while rule you want to raise the 
point of order?  

डा. राधा मोहन दास अगर्वाल : माननीय उपसभाध्यक्ष महोदय, जब भी िकसी िवधेयक पर बहस 
होगी, तो िबल के सबÎटȂस पर होगी।...(Ëयवधान)... मȅ केवल इतना ही कह रहा हंू। ...(Ëयवधान)... 
लिंबत कोटर् का, उस िबल के सबÎटȂस का कोई मतलब नहीं है।...(Ëयवधान)... 

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Well taken.  Thank you.  माननीय 
रामजी, Ãलीज़ आप कन्क्लडू कीिजए। 

Ǜी रामजी : भारत के पूवर् मुख्य न्यायाधीश माननीय एनवी रमन्ना जी ने, माननीय Ģधान मंतर्ी जी 
और कई राज्यȗ के मुख्यमंितर्यȗ की मौजूदगी मȂ एक सÇमेलन मȂ यह कहा था िक भारत मȂ दस 
लाख लोगȗ पर बीस जज हȅ, जो बढ़ती मुकदमेबाज़ी को सभंालने के िलए नाकाफी हȅ। जजेज़ के 
िलए 24 हज़ार पद हȅ, िजनमȂ से बड़ी सखं्या मȂ पद खाली हȅ।  मान्यवर, इन 24 हज़ार पदȗ को 
भरने के बाद भी एक जज के पास लगभग दो हज़ार केस आते हȅ, िजनको हȅडल करना पॉिसबल 
नहीं है।  इसिलए मȅ माननीय मंतर्ी जी से यह कहना चाहंूगा िक इन जजȗ की पोÎट्स मȂ बढ़ोतरी 
करके भारतीय सिंवधान के अनुरूप इनकी भतीर् की जाए।  

उपसभाध्यक्ष महोदय, मȅ आपके माध्यम से एक और बात कहना चाहता हंू, मȅ िकसी के 
िवरोध मȂ बात नहीं कर रहा हंू।  डा. भीमराव अÇबेडकर भारत के पहले कानून मंतर्ी थे, जो िक एक 
दिलत समाज से आते थे।  कानून मंतर्ी के रूप मȂ बाबा साहेब ने िवÌव का सबसे सुदंर, बेहतरीन, 
पूणर् जनिहत, कÊयाणकारी, समतामूलक सिंवधान देकर भारत मȂ कई गरीबȗ, िपछड़ȗ और 
दिलतȗ को मान-सÇमान देने का काम िकया है।  सर, हमारे कानून मंतर्ी जी एक आिदवासी समाज 
से िबलागँ करते हȅ।  आज इनके ऊपर यह िज़Çमेदारी है िक दिलतȗ, िपछड़ȗ, आिदवािसयȗ को इस 
देश मȂ कानून िमले, उनको इंसाफ िमले, देश के अंदर कानून का राज हो और उसमȂ िपछड़ȗ, 
दिलतȗ और आिदवािसयȗ के बच्चȗ को भी जज बनाकर वहा ंपर िबठाएं,  यह आपकी िजÇमेदारी 
बनती है।   मȅ आपके माध्यम से यही बात कहना चाहता हंू।  जय भीम, जय भारत!  धन्यवाद। 

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Shri Mahesh Jethmalani.  

SHRI MAHESH JETHMALANI (Nominated): Sir, I will be very brief.  Most of the 
speeches that preceded me have been a little expansive.  The scope of this Bill is 
extremely narrow.  Some suggestions have been made that international arbitration in 
this country is doomed to fail as people are going to prefer Singapore or United 
Kingdom for various reasons.  It was said that the delays in this country are endemic.   

Hon. Member, Sushil Kumar Modi ji has said that extravagate holidays for 
lawyers are to be blamed for this.  Sir, these matters are the subject matter and the 
domain of either the Supreme Court or the Executive and they will deal with it.  These 
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are causes for the possible failure to catch up with Singapore and London as a 
successful international arbitration centre. I will render to Caeser what belongs to 
Caeser, and, as a legislator, I will focus on the Bill in hand, which, as I said, has a 
very, very narrow scope. 

Sir, my friend, P. Wilson, my colleague in the Bar, made a rather uncharitable 
statement when he said that the draftsman is to be blamed.  It was said, this is such a 
small issue -- only a name change -- why do we have to go through all this expense 
and why could not the draftsman think about it in 2019?  Sir, may I just say that in 
2019, when this Bill was passed into a law, more than 500 Members of the Lok Sabha 
and more than 200 Members of Rajya Sabha examined this Bill and passed it. So, it is 
not only the draftsman who is to be blamed.  Legislators of both the House have seen 
this Bill and passed it in their wisdom.  So, it is a little uncharitable to blame anybody. 

There is a reason why it was originally called New Delhi Centre for Arbitration 
and that is because it went by location. The centre to be established where hearing 
would take place would be New Delhi. Sir, had anybody cared to see the objects of 
this Bill, he or she would have come to know as to why this change was required. By 
the way, this is the first legislative output which concerns the area of international 
arbitration by the present Government. Sir, please allow me to read what the 
legislative object of the present amendment is.  Let me read a part of it. "However, it 
has been felt that the Centre", located in Delhi, "being an institution of national 
importance, gives an impression of being city-centric, whereas it should be reflective 
of the aspirations to promote India as a hub of international arbitration."  It says, 
'India as a hub'.  The words 'New Delhi' give it a kind of local flavour, but they wanted 
to give it international flavour.  And experience post passing of the Bill-- the Bill was 
passed in 2019 and substantially most of the time gone in Covid -- the little time that 
experience brought to bear on the working of this Act showed that people were a little 
disrupted because of the local flavour, and it needed to be changed. My esteemed 
friend, hon. Member, Sukhendu Sekhar, whom I respect and have a great affection 
for, quoted Romeo and Juliet. But, Sir, if Juliet thought that Romeo's name was 
Rosemarry, she might not have expressed the same sentiments.  So also, the rest of 
India is justifying the perturb by localizing what is a Pan-India initiative, and that is the 
reason for this entire Amendment.   

There is only one more aspect to this Amendment.  I want to be brief.  It is an 
important aspect of the change that is brought in since after arbitration we have also 
brought in Mediation Bill. This Amendment probably foreshadows, for the Law 
Minister, sometime in the near future, I suppose, will introduce in Parliament the 
Mediation Bill which is even simpler than the Arbitration Act.  So, the second change 
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that is brought about by this which people seem to have not noticed is that there is 
also the change in saying.  Apart from arbitration, this Bill will now cover all alternate 
dispute resolution systems.  These are the two main changes, and that is all.  There is 
nothing dramatic about this Bill.  It ought to have been unanimously passed without 
ado.  It was a case of much ado about the thing another Member has said.  And, Sir, 
I am optimistic that this Bill and this initiative will lead India to become the leading 
international center.  India can become a leading international hub of arbitration. 
And, Sir, I am even more optimistic that under Prime Minister Modi, it will become a 
leading international arbitration center.  Thank you, Sir. 

THE VICE-CHAIRMAN (DR. SASMIT PATRA):  The hon. Minister, for your reply. 

THE MINISTER OF LAW AND JUSTICE (SHRI KIREN RIJIJU):  Thank you, hon. Vice-
Chairman, Sir.  First of all, I am extremely grateful to all the hon. Members who have 
given very fruitful, very important suggestions as well as raised certain questions, 
queries and concerns also which are plaguing the Indian system of arbitration.  They 
have also given some way forward.  I am a great learner in that sense.  I always 
welcome all the suggestions.   

(MR. DEPUTY CHAIRMAN in the Chair.) 

I have noted down and also applied my memory to register all the important 
suggestions which have come from across all sides of the House. I would like to thank 
Vivek Tankha ji, Sushil Kumar Modi ji, Sukhendu Sekhar Ray ji, P. Wilson ji, Sushil 
Kumar Gupta ji, Prashanta Nanda ji, V. Vijayasai Reddy ji, Manoj Kumar Jha ji, Bikash 
Ranjan Bhattacharyya ji, Binoy Viswam ji, Ram Nath Thakur ji, M. Thambidurai ji, 
Rakesh Sinha ji, Vandana Chavan ji, Ghanshyam Tiwari ji, Priyanka Chaturvedi ji, 
Sakaldeep Rajbhar ji, G.K. Vasan ji, Ramji and Mahesh Jethmalani ji for making 
significant contributions while taking part in the discussion.  

 First of all, the immediate concern which comes to our mind is why India could 
not emerge so far as an international hub for arbitration. यह कई लोगȗ ने सवाल िकया है। 
आज हम दुिनया की पाचंवीं सबसे बड़ी आिर्थक शिƪ हȅ। We are the fifth biggest economy in 
the world, yet we are not the international hub of arbitration.  यह जायज़ है, हर कोई 
सवाल उठायेगा ही।  

सर, मȅने भी कई सालȗ से यह सोचा है िक छोटे-छोटे देश और छोटे-छोटे शहर 
अंतरराÍटर्ीय आिर्बटेर्शन का सȂटर बन चुके हȅ, हम क्यȗ उभर कर नहीं आ पाये। इसके कई कारण 
हȅ और उनमȂ से कुछ कारणȗ का िज़कर् भी हुआ, कुछ कारण मȅ भी बताऊंगा। अगर सरकार और 
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पूरा सदन चाहेगा, तो हम एकजुट होकर, एक आवाज से कोिशश करȂगे, तो मȅ आपके सामने कह 
सकता हंू, पूरे कॉिन्फडȂस के साथ कह सकता हंू िक मोदी जी के नेतृत्व मȂ जो हम कदम उठा रहे 
हȅ, उनसे आने वाले िदनȗ मȂ भारत दुिनया का आिर्बटेर्शन का सȂटर जरूर बनेगा। उसी दृिÍटकोण 
से आज यह अमȂडमȂट लाया गया है।  कोई भी नाम चȂज करने के बारे मȂ कह सकता है, अभी नाम 
चȂज करने के बारे मȂ सवाल भी उठे हȅ। अगर नाम मȂ कुछ नहीं रखा है, तो िफर हम सबका नाम है, 
अगर हम लोगȗ के नाम की कोई वैÊयु नहीं है, तो िफर िकसी सȂटर की भी कोई वैÊयु नहीं है। मȅ 
मानता हंू िक नाम मȂ बहुत कुछ रखा होता है। अगर सही नाम रखȂगे, तो अच्छे नाम से अच्छा काम 
भी होता है। कई सदÎयȗ ने इसका िज़कर् भी िकया िक भारत बहुत िवशाल देश है। हम कोई 
िंसगापुर नहीं हȅ, जहा ंदेश ही शहर है। भारत िविवधता से भरा हुआ इतना िवशाल देश है, इतना 
बड़ा देश है, इसमȂ इतने शहर हȅ - चेन्नई है, मुÇबई है, कोलकाता है, गुवाहाटी है, िदÊली है, 
Ǜीनगर है, बȂगलुरु है, हैदराबाद है, जयपुर और अहमदाबाद है, हमारे पास इतने शहर हȅ, जो 
वÊडर् क्लास शहर बनते जा रहे हȅ। अपने-अपने शहर मȂ सबका सȂटर है। आज हमारे देश मȂ कई 
ऐसे सȂटसर् हȅ, जो चल रहे हȅ, िजनमȂ आिर्बटेर्शन का काम चल रहा है। सब सȂटसर् के अपने-अपने 
नाम हȅ, उदाहरण के तौर पर बॉÇबे िमल ओनसर् एसोिसएशन, मुÇबई,  बॉÇबे चैÇबर ऑफ कॉमसर् 
एंड इंडÎटर्ी, मुÇबई, कॉटन टेक्सटाइÊस एक्सपोटर् Ģमोशन काउंिसल, मुÇबई, तो मुÇबई शहर मȂ 
ही इतने नाम हȅ। अब कोलकाता की बात करते हȅ,  बगंाल चैÇबर ऑफ कॉमसर् एंड इंडÎटर्ी, 
कोलकाता, बगंाल नेशनल चैÇबर ऑफ कॉमसर् एंड इंडÎटर्ी, कोलकाता, इंिडयन चैÇबर ऑफ 
कॉमसर् काउंिसल ऑफ आिर्बटेर्शन, कोलकाता। ऐसे िकतने ही शहरȗ मȂ आिर्बटेर्शन के सȂटर बने 
हुए हȅ। िदÊली मȂ ही, िदÊली इंटरनेशनल आिर्बटेर्शन सȂटर बना हुआ है। जब यह िबल पािरत हुआ, 
तो सारे सदÎयȗ ने सोचा और उस समय सरकार ने भी सोचा िक हमारी राजधानी नई िदÊली है 
और नई िदÊली के नाम से अगर हम डर्ाइव करȂगे, तो आगे बढ़Ȃगे। आगे बढ़ते-बढ़ते जब यह देखा 
गया िक िदÊली हाई कोटर् के अधीन ऑलरेडी िदÊली इंटरनेशनल आिर्बटेर्शन सȂटर है और एक 
नई िदÊली के नाम से चलेगा, तो उसमȂ िवरोधाभास होगा या कन्Äयज़ून होगा या वह अच्छा भी 
नहीं लगेगा िक सेम नाम की दो सÎंथाएं एक ही शहर मȂ चल रही हȅ।  

दूसरा, जैसा िक मȅने िज़कर् िकया िक एक िवशाल देश होने के कारण पूरे भारतवषर् को 
समािवÍट करके अगर हम कहते हȅ िक इंिडया इंटरनेशनल आिर्बटेर्शन सȂटर, तो िकसी को 
आपिǄ नहीं होनी चािहए। इसका ज्यादातर मेÇबसर् ने समथर्न िकया है, मȅ इसके िलए उनको 
धन्यवाद भी देना चाहता हंू। अभी तक हमारे देश मȂ आिर्बटेर्शन का काम तो चल रहा है, लेिकन जो 
मूल कारण है, िजसकी वजह से हम इसे इफेिक्टव नहीं कर पाये, हमारे ही देश के बड़े-बड़े 
िबज़नेस वाले लोग, हमारे देश के लोग िवदेश को Ģेफर करते हȅ, लोग िंसगापुर जाते हȅ, लदंन 
जाते हȅ, हागँकागँ जाते हȅ और अलग-अलग जगह जाते हȅ। सर, इसके कई कारण हȅ। मȅ मानता हंू 
िक इस पहल के बाद हम आगे कई ऐसे चȂजȂज़ देखने वाले हȅ, िजनसे हमारी उभरती हुई आिर्थक 
शिƪ के साथ-साथ हम एक मगै्नेट की तरह दुिनया की िबज़नेस कÇयुिनटी को इंिडया मȂ अटैर्क्ट 
कर सकते हȅ।  आज के िदन िजसको एक Ģाथिमकता दी जाती है, वह िंसगापुर इंटरनेशनल 
आिर्बटेर्शन सȂटर है, जहा ंिपछले साल 469 केसेज़ रेफर हुए हȅ। हागँ कागँ इंटरनेशनल आिर्बटेर्शन 
सȂटर मȂ 277 केसेज़ रेफर िकए गए हȅ, लदंन कोटर् ऑफ इंटरनेशनल आिर्बटेर्शन मȂ  377 केसेज़ हȅ। 
इस तरह से कई सारे केसेज़ हȅ। हमारे देश के लोग भी बाहर जाते हȅ, लेिकन अगर आप सखं्या की 
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दृिÍट से देखȂगे, तो पाएंगे िक िदÊली इटंरनेशनल आिर्बटेर्शन सȂटर, िजसकी िदÊली हाई कोटर् के 
माध्यम से देख-रेख होती है, वहा ँ िपछले साल 3,704 केसेज़ िलÎट हुए हȅ।  यह िबज़नेस के 
वॉÊयमू के िहसाब से कम हो सकता है, लेिकन हमारा देश ही इतना िवशाल है िक अगर िवदेश से 
नहीं भी आए, तो भी हमारे देश के अदंर ही सभंावनाएं हȅ। हम तो इंटरनेशनल सȂटर बनाना चाहते 
हȅ, परंतु हमारे देश के लोग बाहर न जाएं, अगर हम Ģाथिमकता देकर इतना भी कर सकते हȅ, तो 
वह भी हमारे िलए एक बहुत बड़ी सफलता ĢाÃत करना होगा।  

सर, हम सबसे पहले तो अपने देश के बाहर जाने वालȗ को कािँफडȂस देना चाहते हȅ िक 
आपको हमारी ËयवÎथा के तहत यहीं पर सही आिर्बटेर्शन अवाडर् िमलेगा। उसके बाद हम उन 
लोगȗ को यहा ँपर िवदेशȗ से आमंितर्त करȂगे।  उसके िलए िवÌवास कायम करना होगा। 

महोदय, हमारे माननीय सदÎयȗ ने सवाल िकए हȅ और िववेक के. तन्खा जी ने भी इसका 
िज़कर् िकया िक आिर्बटेर्शन सȂटर का जो महत्व है, उसमȂ उसकी इंिडपȂडȂस, उसका कैरेक्टर, 
उसकी क्वािलटी आिद कई चीज़Ȃ हȅ। इनका हमारे ऑनरेबल मेÇबसर् ने िज़कर् िकया है। महोदय, मȅ 
मानता हंू िक हमȂ सचमुच मȂ इस के्षतर् मȂ बहुत सालȗ तक काम करना चािहए था, लेिकन हम वह 
काम नहीं कर पाए। 

महोदय, 2016 मȂ माननीय Ģधान मंतर्ी, Ǜी नरेन्दर् मोदी जी ने एक बड़ी घोषणा की थी। 
2016 की जो घोषणा है, िजसमȂ उन्हȗने कहा है िक, 'भारत को अब अपने ऊपर िनभर्र होना पड़ेगा 
और भारत को दुिनया के आिर्बटेर्शन का सȂटर बनना ही होगा।' महोदय, उसी सोच के साथ, उसी 
एलान के साथ, 2019 मȂ नई िदÊली इटंरनेशनल आिर्बटेर्शन सȂटर की पहल शुरू हुई। यह कानून 
के रूप मȂ लाया गया और पािरत हुआ। सर, मȅ इसके िलए िंसगापुर का एग्ज़ाÇपल देता हंू िक यह 
इतना सȂटर अटेर्िक्टव कैसे बन गया। सर, उसकी जो ज्योगर्ािफ़क लोकेशन है, यह जहा ँपर िÎथत 
है, उसके बारे मȂ लोग सोचते हȅ िक यह बहुत किन्विनएंट है। दुिनया के िकसी भी कोने से, खास 
करके एिशयन मुÊक के अंदर िंसगापुर मȂ पहंुचना आसान है। महोदय, दूसरा Ãवाइंट वहा ँ के 
इंģाÎटर्क्चर और एिफिशएंसी का है। सरकार की ओर से इतने सही इंģाÎटर्क्चर का सपोटर् िदया 
गया है, वह इतना एिफिशएंट है िक सब लोग वहा ँजाना चाहते हȅ। उन्हȂ ऐसा लगता है िक अगर 
हम वहा ँजाएंगे, तो हमारा काम आसान हो जाएगा और उनको तुरंत न्याय िमल जाएगा। वहा ँपर 
बȅक्स और मÊटीनेशनल कॉरपोरेशन्स की काफी  सÎंथाएं हȅ और उनके हेडक्वाटर्सर् भी िंसगापुर मȂ 
हȅ। इसकी वजह से भी उन्हȂ एक अटेर्क्शन िमलता है। महोदय, जो कॉमन लॉ ऑफ ज्यिूरÎपर्ूडȂस है, 
उसके िलए मȅ आपको बताना चाहता हंू िक हम लोग भी उसी लॉ से चलते हȅ। कॉमन लॉ का हमारा 
जो भारतीय िसÎटम है, उसी से इंिÎपरेशन लेकर हमारी सारी ËयवÎथा चल रही है। अगर हम 
िंसगापुर मȂ उसी कॉमन लॉ ऑफ ज्यिूरÎपर्ूडȂस के िहसाब से सक्सेसफुल हȅ, तो यह हमारे देश मȂ भी 
जरूर सक्सेसफुल हो सकता है। इसके बाद ज्यिूडिशयरी के सपोटर् की बात आती है। कई माननीय 
सदÎयȗ ने इस बात का िज़कर् िकया है। मान लीिजए िक आज एक आिर्बटर्ल अवाडर् दे देते हȅ, 
लेिकन आप उसको इिÇÃलमȂट नहीं कर पाएंगे, तो िफर उसकी कोटर् मȂ सुनवाई होगी। कोटर् मȂ 
सुनवाई होने के बाद वह हायर कोटर् मȂ जाएगा। ऐसे मȂ कोई पाटीर् सोचेगी िक अगर हम इंिडया मȂ 
आिर्बटेर्शन के िलए जाएगें और फैसला हो भी जाता है, पर यिद िफर से कोटर् मȂ चैलȂज होता है, तो 
कोटर् िफर से अपना समय लेता है। ऐसे मȂ वह सोचता है िक इिंडया जाकर तो फंसना है, इसिलए 
हम बाहर जाएंगे। यह हमारे िलए बहुत िंचता का िवषय है। मȅ आज उस राÎते पर नहीं जाना चाहता 
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हंू। यह सिंवधान की बात है िक भारतीय कोटर् - हाई कोटर्, सुĢीम कोटर् िकसी भी मटैर की, िकसी 
भी फैसले की, िकसी भी तरह के मीिडएशन की, आिर्बटेर्शन की, नेगोिशएशन की िहयिंरग कर 
सकता है, उस पर पाबदंी नहीं है। मȅ यहा ँयह घोषणा तो नहीं कर सकता हंू िक हम सिंवधान का 
सशंोधन करके कोटर् के अिधकार को कम करना चाहते हȅ। मेरे िलए आज यहा ँपर यह घोषणा 
करना सभंव नहीं है, लेिकन यह हमारे िलए गंभीर िंचता का िवषय है िक अगर कोई केस िकसी 
फोरम मȂ तय हो जाता है और अगर िकसी अदालत मȂ िफर से टर्ाई करना है, तो लोग जरूर सोचȂगे 
िक िकस िहसाब से भारत को अपना Ģेफडर् डेिÎटनेशन माना जाए। इसके साथ-साथ जो पेनल 
ऑफ एक्सपट्सर् होते हȅ, आिर्बटेर्टसर् होते हȅ, िंसगापुर हो, हागँ कागँ हो, लदंन हो या आप पेिरस 
जाइए, न्ययूॉकर्  जाइए, उन्हȗने वहा ँपर बहुत िसÎटेमिैटक वे मȂ अपनी ËयवÎथा बनाई हुई है। हमारे 
देश मȂ एǵ हॉक आिर्बटेर्शन को अब तक Ģेफर िकया जाता है, इसिलए जब कभी मȅ िकसी 
कायर्कर्म मȂ जाता हंू तो मȅ यह भी कहता हंू िक हमȂ भी इस बारे मȂ अवेयरनैस िकर्एट करनी होगी, 
क्यȗिक हमारी सोच और ËयवÎथा ऐसी है िक हम इंिडया मȂ एǵ हॉक को ज्यादा Ģेफर करते हȅ। 
इंÎटीǷूशनलाइįड मेकेिनįम जो भी बनता है, उस ओर हमको जाना होगा। इंÎटीǷूशनल 
आिर्बटेर्शन की ओर जाने के िलए हम सब को पहल करनी होगी, क्यȗिक अभी तक हम कोटर् जाते 
हȅ, कोटर् एपॉइंट करते हȅ तो िफर पाटीर् उसी िहसाब से काम करती हȅ। आिर्बटेर्शन की अपनी-
अपनी चॉइस होती है, आिर्बटेर्टसर् के पास जो मामला आता है, िफर हमारे पास उतने क्वािलटी 
आिर्बटेर्टसर् भी नहीं हȅ।  

दूसरे, यहा ंहमारे जजȗ के बारे मȂ िटÃपणी की गई। मȅ इस देश का लॉ िमिनÎटर होने के 
नाते जजेज़ या फॉमर्र जजेज़ के बारे मȂ ज्यादा िटÃपणी नहीं करना चाहता हंू, लेिकन अब हमारे 
देश मȂ सुĢीम कोटर् से लेकर हाई कोटर् तक जो भी िरटायडर् जजेज़ हȅ,  सब तो मȅ नहीं कहंूगा, 
लेिकन लगभग 90 Ģितशत तो मȅ कह सकता हंू िक वे आिर्बटेर्शन Ģेफर करते हȅ। अगर अब कोई 
असाइनमȂट देगा तो उन्हȂ महीने मȂ दो लाख रुपये िमलȂगे, लेिकन अगर आिर्बटेर्शन करȂगे तो एक 
िहयिंरग मȂ ही पाचं लाख रुपये िमल जाते हȅ तो महीने मȂ तो करोड़ȗ रुपये कमाते हȅ। आिर्बटेर्शन 
फीस की जो बात कर रहे हȅ िक आम आदमी के िलए आिर्बटेर्शन के िलए जो ËयवÎथा है, वह बहुत 
एक्सपȂिसव है। न्याय के िलए िकसी को खचार् करना पड़े तो यह उिचत नहीं है। इसमȂ गरीबȗ के 
िलए तो हम लोग न्याय देते ही हȅ, लेिकन जहा ंिबज़नेसमेन हȅ, जहा ंकमिर्शयल िडÎÃयटू्स हȅ, यहा ं
भी लोग कहते हȅ िक बहुत एक्सपȂिसव होगा तो हम तो ऐसी जगह जाएंगे, जहा ंकम एक्सपȂिसव हो 
और कम खचार् लगे। मȅ मानता हंू िक हमारे देश की ËयवÎथा और माहौल ऐसा है िक हम बाकी 
दुिनया से ज्यादा सÎते मȂ आिर्बटर्ल अवाडर् दे सकते हȅ। मȅ यह मानता हंू, मेरा ऐसा िवÌवास है, 
इसिलए अगर हम आज यह िबल पास करते हȅ तो इस िबल मȂ हम जो यह अमȂडमȂट लाये हȅ, इसके 
बाद हम बाकी कायर् कर चुके हȅ और हम इस तरफ काफी कदम उठा चुके हȅ। मȅ आपको सकें्षप मȂ 
बताना चाहता हंू िक िजतना जÊदी हो सके, हम अपने काम को शुरू करना चाहते हȅ।  

हमारे सुखेन्दु शेखर राय जी और कई लोगȗ ने पूछा है िक हमने अभी तक क्या-क्या कायर् 
िकये हȅ। मȅ आपको बताना चाहता हंू, I would like to read in English the steps we have 
taken. In 2019, you know, how the Ordinance was brought and to make a clarification 
to you, it is not under the pressure of the World Bank that we have brought this Bill or 
the procedure.  It is the Government's considered opinion and decision to bring this 
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Bill.  If you see, since 2015, in the ranking of Ease of Doing Business, India ranked at 
142 in 2015.  Today, the last assessment we got in 2020 was that India's rank was 63. 
The rank in Enforcing Contract in 2015 was 186. How can we feel proud? We were 
ranked 186. Today, we have managed to bring it to 163. So, it is not under any 
international pressure but it is the situation, the emergent situation, which compelled 
the Government to take a decision. Therefore, it is a sovereign decision by the 
Government of India, supported by this august House. I would like to inform the hon. 
Member and, through you, Sir, to the hon. House. The Central Government has 
already appointed its officer as a custodian for the undertaking of ICADR under 
Section 11 of the Act vide Order dated 3.3.2019. Now, since the Ordinance was 
replaced by the Act, we have issued a Gazette Notification.  When I took over as the 
Minister for Law and Justice, I personally ensured that this is done and the Gazette 
Notification was issued on 13.6.2022.  The rules have been framed and notified under 
the aforementioned Act, and laid before the Parliament during the last Session.  Last 
Session means the Monsoon Session. NDIAC terms and conditions, salaries, 
allowances, everything has been done.  Form of annual statement of accounts was 
also submitted.  Sir, NDIAC number of posts, recruitment of Registrar, Counsel and 
other Officers, employees' rules also have been tabled in this august House.  NDIAC 
travelling and other allowances payable to part-time members was also tabled and 
also, with the approval of the Ministry of Commerce and Industry, the Director-
General, FIEO, that is, Federation of Indian Export Organizations as a part-time 
member, that is, ex-officio member has been approved. The Department of 
Expenditure have conveyed to us that their representative will be an ex-officio 
member in the NDIAC.  Now after passing of this Bill today, it will be known as the 
India International Arbitration Centre.  We have already granted Rs. 75 lakhs to this 
Centre, the India International Arbitration Centre. The proposal for appointment of 
Chairman and two expert members, from the Ministry, we have already proposed, 
and it has been sent to DoPT and it will go to the ACC, that is, Appointments 
Committee of the Cabinet.  Also, so many steps have already been taken.  What I 
would like to mention here is that, I, personally, agree with exactly the suggestions 
which have come today.  The Arbitration Centre must be independent.  If Government 
has an influence in the Arbitration Centre, definitely, it will not be attractive. Then, why 
would people come, if they know that Government has a very serious influence in the 
centre? We are very mindful for that. That is why, during the proposal, I have 
personally conveyed it to the proposed Chairperson and the members that 
Government will stay at arm's length distance.  We will maintain it.  We will not come 
near you because we know the moment, the authority of the Centre is diluted by the 
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Government's intervention, it will lose its credibility. Today, you can't hide anything. 
We don't want our Centre, which is the centre of national importance to be like this. 
After Parliament takes a decision, the sanctity of the Centre has to be maintained. 
That is why, I can assure this august House that the authority, the independent 
credibility of the India International Arbitration Centre will not be compromised. We are 
very mindful of that particular matter.  

 Now, I would like to come to some of the basic things which most of the hon. 
Members have raised during the debate. My request is that I will not be able to 
respond to each Member because that will become very lengthy, but I would like to 
summarize as to what is the advantage of having an institutionalized mechanism, that 
means, institutionalized arbitration. It will have a pre-determined arbitration 
procedure, which will be laid down by the Centre only.  There will be updated rules in 
sync with the latest developments.  An efficient panel of Arbitrators and professional 
support will come up. There will be world-class well-built infrastructure.  Also, this 
will help in creating and enhancing the level of the situation in 'Ease of Doing 
Business'. It is because we are talking about ease of living.  Ease of living will come 
when there is a prosperity in the society, and when there is 'Ease of Doing Business' 
atmosphere, definitely, it will lead to the prosperity. Earlier, Sir, as regards the 
enforcement of contract, I am talking about the past and the present comparison, the 
World Bank Report states that India takes as much as 1,445 days to resolve a dispute 
and 31 per cent of the claim value for dispute resolution is spent during the process. 
These are some of the realties which we have to be very mindful.  I have personally 
interacted with the hon. Judges of the Supreme Court, and to some extent, with the 
High Courts also.  Without the support of the Judiciary, this effort will remain half-
hearted.  We are very clear. The Judiciary has also to understand as to what the 
Legislature has gone through and what is our objective.  Our objective is very clear. 
I am happy to inform that the Indian Judiciary has, on many occasions, have already 
displayed and they have already come forward to ensure that alternative dispute 
resolution mechanisms in India is successful and arbitration must become robust. 
Otherwise, if the courts are not supportive of our cause, then our efforts will fail or 
they will almost be half-hearted.  There are certain bottlenecks and certain problems 
which are in existence in our country. There is a lack of credible arbitral institution. 
Although we have so many arbitration centres in India of which I have the list--I am 
sorry, I am not criticizing them, I am not terming them--but they are not considered 
as credible institutions by different agencies or different bodies. There are 
misconceptions relating to institutional arbitration and, of course, there was a lack of 
Government support. Sir, legislative support was lacking, which we are fulfilling 
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today.  That is why I am so grateful to this august House that while we are discussing 
this serious and important matter, we are also saying that we are united in this effort. 
We are definitely united. The problem is in ad hoc arbitration; mainly, in that, the 
proceedings get delayed. That is the main problem in ad hoc practice, which we 
have. Again, I am very sorry to say that the arbitrators are not treated as professionals 
or they are not looked upon as professionals. I am sorry to say again that the awards 
are not of high quality. If the arbitral awards are not of high quality, then there are 
negative comments from the Judiciary. Then, definitely, there is a question of 
credibility which comes before us. That is why the arbitral awards must stand the 
scrutiny of the law. If we see things rationally, we should say, "Okay, the arbitral 
award is of good quality." Sir, there are many more things. I do not need go at 
length.  Of course, I have many points in hand, but I am just taking advantage of your 
patient hearing. Some of the hon. Members raised certain questions as to what 
output the Indian courts are giving, naming of the High Courts, etc.  Of course, 
today's matter is related to arbitration and renaming of the New Delhi International 
Arbitration Centre, but I can assure you that in this Government, presently, under the 
leadership of Modiji, the budgetary allocation, the proactive support to Judiciary is 
very well-known. No court in India can say that they are wanting the support of 
Government of India, especially, for infrastructure. Most of the pending cases are in 
the lower courts.  The Supreme Court has close to 70,000 cases. On that too also I 
have made certain remarks in a very, very good gesture to the hon. Supreme Court 
that it take up those cases which are relevant and which are appropriate for the 
Supreme Court to take up. If the Supreme Court of India starts hearing bail 
applications, if the Supreme Court of India starts hearing all frivolous PILs, it will 
definitely cause a lot of extra burden on the hon. court itself because the Supreme 
Court, by and large, is treated as a constitutional court.  I have personally conveyed 
this message to the hon. Chief Justice and other Judges of the Supreme Court that 
we will be with the Supreme Court, we will be with the courts of India, we will always 
be there to ensure that the independence of Judiciary is not tinkered with. We will 
always protect the independence of Judiciary and also strengthen the Judiciary. But 
when we talk about the pending cases which is touching five crores, definitely, the 
people will ask the question to the Law Minister. Many questions come in the 
Parliament as to why so many cases are pending. If you see, more than 4,25,00,000 
cases are pending in the lower courts where the Government of India has a stake. We 
give money, support to create better infrastructure. But we have to also ask the 
Judiciary to ensure that the deserving people are given justice and unnecessary 
burden should also be taken care of so that they don't cause disturbances when the 
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court is functioning or the court is discharging its duties. The main duty of the court is 
to give justice; they are the arbitrators, they are the people who are going to deliver 
justice. But, I have always very openly stated that judgment or justice can be given on 
the ground also.  It is not that you deliver from the court rooms alone. You can go out 
to the fields. Judges can also go out of the court room and deliver justice. That is the 
way; we are talking about the mobile courts, Lok Adalats. We are going to the field.  I 
have personally gone to many places along with the Chief Justice of a High Court to 
ensure that the Lower Court Judges delivering justice on the ground. I am extremely 
delighted that I have seen many instances. So, people get excited, some people get 
emotional that without requiring to go to the courts, the courts have come to their 
doorsteps. That is called justice at the doorstep of the people. So, Sir, Government 
will do everything, but when we talk about holidays being obtained by the Judges, 
how much output a particular High Court or a particular Judge delivers, these are the 
matters definitely which concern every citizen of this country. Not only the hon. 
Members of this House but also every citizen of this country deserve to know as to 
why so many pending cases are there in our country. But, at the same time, I will 
ensure that from the Government of India's side, we will do everything to reduce the 
pendency. Now, to reduce the pendency, a series of steps have been taken, a 
number of initiatives have been started which I am not going to explain now because 
today it is not the subject. I referred this since the hon. Members have raised these 
queries. About the naming of Madras High Court as Tamil Nadu High Court; today 
hon. Member of Parliament from Lok Sabha met me and requested Bombay High 
Court to be named as Maharashtra High Court; Allahabad High Court to be named as 
Uttar Pradesh High Court; because those are the name of the cities; likewise, about 
Calcutta High Court also.  Sir, some names of the High Courts are named after cities; 
there are some High Courts which are named after the States; so there are variations 
and I will definitely have a discussion with the hon. Chief Justice of India.  Government 
of India is always open to discussion. And, of course, when hon. Members raised this 
question, it is my responsibility to ensure that the suggestions are taken and see how 
far and to what extent we can act. We will definitely take action to see that the 
sentiments of the people are reflected; the hon. Members represent the people.  So, 
when the sentiments of the people are reflected on this august House, it is the 
bounden duty and obligation on the part of Government to respond positively.  So, 
these points are well taken. Why I am not able to give any assurance is because there 
are certain norms.  I have to go through a certain process.  And, before that, if I make 
a statement or assurance in this august House, it may not be appropriate.  Sir, there 
are some of the queries which I have not responded to; rest be assured that your 
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points are registered; my officers have taken a note of those. We will come back, if 
necessary.  I will respond privately or separately. If necessary, I will respond in writing 
also.  But for today, for this small, limited but important Amendment, I am extremely 
grateful to the hon. Members of this august House for unanimously passing this Bill. 
Our friends from the Left, two Members, have opposed it; in words, they have 
opposed it, but in spirit, they have supported it.  So, I consider today's discussion as 
a unanimous one. I thank you very much, Sir, for giving me time. I thank the hon. 
House for a patient hearing.   

Ǜी उपसभापित : धन्यवाद माननीय मंतर्ी जी। महज सूचना के िलए डा. जॉन िĤटास का एक 
अमȂडमȂट इस िबल को सेलेक्ट कमेटी को भेजने के िलए था, परंतु उन्हȗने इसे मूव नहीं िकया।  

MR. DEPUTY CHAIRMAN: The question is: 

"That the New Delhi International Arbitration Centre (Amendment) Bill, 2022, as 
passed by Lok Sabha, be taken into consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of 
the Bill.  

Clauses 2 to 8 were added to the Bill. 

MR. DEPUTY CHAIRMAN:  In Clause 9, there are two Amendments; Amendment 
(No.2) by Dr. V. Sivadasan--who is not present--and Amendment (No. 3) by Shri 
Binoy Viswam. Are you moving it, Shri Binoy Viswam? 

CLAUSE 9 - AMENDMENT OF SECTION 15 

SHRI BINOY VISWAM (Kerala): Sir, I move: 

(No.3) That at page 2, line 27, after the words “resolution mechanism,” the words 
“including conciliation and mediation,” be inserted. 

The question was put and the motion was negatived. 
Clause 9 was added to the Bill. 

Clauses 10 to 14 were added to the Bill. 
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MR. DEPUTY CHAIRMAN: In Clause 15, there is one Amendment (No. 1) by Dr. John 
Brittas. He is not present. The Amendment is not moved.  

Clause 15 was added to the Bill. 
Clause 1, the Enacting Formula and the Title were added to the Bill.  

SHRI KIREN RIJIJU: Sir, I move: 

That the Bill be passed. 

The question was put and the motion was adopted. 

MR. DEPUTY CHAIRMAN: Now, we shall take up Special Mentions. Dr. Prashant 
Nanda, please.   

SPECIAL MENTIONS - Contd. 

Need for setting up a 'Craft Village' at Sukhuapada, Lalitagiri in Odisha 

DR. PRASHANTA NANDA (Odisha): Lalitagiri-Sukhuapada area is famous for Stone 
Carving Cluster, which falls in the Buddhist Circuit. The Lalitagiri of Cuttack district 
and Sukhuapada of Jajpur district are adjacent to each other and is emerging as a 
tourist place with focus on Lalitagiri Museum set up by Archaeological Survey of India. 

A detailed proposal has been submitted by Odisha State Cooperative 
Handicrafts Corporation Ltd. (UTKALIKA) to DC (Handicrafts), Government of India, 
to set up a Crafts Village at Sukhuapada and a Common Facility Centre (CFC) at 
Lalitagiri. DC (Handicrafts) may consider for sanction of Crafts Village proposal. 

I urge the Minister of Textiles to provide financial assistance for establishment 
of Craft Village at Sukhuapada and Lalitagiri of Odisha. Thank you. 

DR. FAUZIA KHAN (Maharashtra): Sir, I associate myself with the Special Mention 
made by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
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